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Protection Act, 1997 (17 of 1997) the Governor, Himachal Pradcsh, is pleased
to authorise before or after the proceedings instituted under the Act ibid all the
Exccutive Magistrates not below the rank of Tehsildar to compound any offences
madec punishable by or under this Act.

(R.H.P. Extra., dated 18.7.97, p. 2726-2727).
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An Act to provide for registration of marriages and for certain other
matters connected therewith.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-scventh Year of Republic of India, as follows:-

CHAPTER-1
PRELIMINARY

1. Shart title, extent and commencement. - (1) This Act may be called
the Himachal Pradesh Registration of Marriages Act, 1996.

(2) it extends to the whole of the Himachal Pradesh,

(3) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

2. Definitions.- In thig Act, unless there is anything repugnant in the
subject or context.-

(a) "“Chicf Registrar Marmriages” means the Chief Regstrar of
Marriages appointed by the “State Government wader section
3 of thas Act;

(b) ““to contract a marriage” means to solemnize or enter into a
marriage in any form or manner;

() “District Registrar of Marmriages” means the District
Registrar of Mamages appointed by the State Government
for a District under section 6 of this Act;

(d “marmriage " includes re-marriage;

(e) “marriageregister’ means a register of marriages maintained
under this Act;

(f) “Priest” means any person who solemnises a marriage;

{g) “Registrar of Marriages™ means a Registrar of Marriages
appointed by the State Government under sectton 5 of this
Act;

(W) “Schedule” means the Scheduls to this Act.
CHAPTER-1I
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REGISTRATION ESTABLISHMENT

3, Chief Registrars of Marriages .- (1) The State Government shall, by
notification in the Official Gazelte, appoint a Chief Registrar of Marriages for the
State.

{2) The State Government may also appoint such other officers with such
designations as i thinks fit for the pwpose of discharging under the
superintendence and direction of the Chicef Registrar of Marriages, such of his
functions as he may, from time to timc, authorise them to discharge.

(3) The Chief Registrar of Marriages shall be the Chief Executive
authority in the State for carrying inlo execution the provisions ot this Act and
the rules and orders made thercunder subject to the directions, if any, given by
the State Government,

(4) The Chicl Repistrar [ Marriages shall take steps, by the issue of
suitable instructions or othcrwise, to co-ordinate, unify and supervise the work
of registration in the State for securing an efficient system of registration and
shall prepare and submat (o the State Government, in such manner and at such
intervals as may be prescribed, a report on the working of this Act in the State.

4. District Registrars of Marriages .-(1)The Statc Government may
appoint a District Registrar of Mamages for each revenue District and such
number of Additional District Registrars of Marriages as it thinks fit, who shall,
subject to the general control and direction of the District of Registrar Marriages
discharge such functions of the District Registrar of Marriages, as the District
Registrar of Marriages may fromn time to time authorise them to discharge.,

(2) The District Repistrar of Marriages shall supcaintend, subject to the
direction of the Chief Registrar of Marriages, the registration of marriages and
shall be responsible for carrying into execution in the District the provisions of
this Act and the orders of the Chief Registrar of Marriages issued from time to
time {or the purposes of this Act.

5. Registrar of Marriages - (1) The State Government may appoint a
Registrar of Marmages for each local arca comprising the area within the
jurisdiction of a tehsil or taluka or a municipal corporation, municipality or a
cantonment board or any other local authority or a combination of any two or
more of them;
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Provided that the State Government may appoint in the case of municipal
corporalion, municipality or other local authority, any officer or other employees
thereof as a Registrar of Marriages under this Act.

(2) Every Registrar of Marriages shall, without fee or reward, enter in the
Marriage Register maintained under this Act and shall also take steps to inform
himself carefully of cvery marriage, which takes place in his jurisdiction and to
ascertain and register the particulars required to be registered.

(3) Every Registrar of Marriages shall have an office in the local arca for
which he is appointed.

{4) Every Registrar shall attend his office for the purpose of registering
marriages on such days and at such hours as the Chief Registrar of Marriages
may direct and shall cause o be placed in conspicuous place on or near the out
door of the officc of the Registrar of Marriages a board bearing, in the local
language, his name with the addition of Registrar of Marriages for the local area
for which he 1s appointed, and the days and hours of his attendance.

CHAPTER-1II
REGISTRATION OF MARRIAGES

6. Every marriage to be registered .- Afier the date on which the
provisions of this Act have been brought into o ce in any arca under sub-section
(3} of section 1, every marniage contracted in Himachal Pradesh shall be
registered in the manncr provided in section 7 of this Act,

7. Memorandum of marriage .-(1) The parties to a marriage or their
fathers or guardians when they shall not have completed the age of 21 ycars,
shall prepare and sign a memorandum in the form in the Schedule and shall
deliver or send by registered post the said memorandum in duplicate to the
Registrar of Marriages of the area, within a period of 30 days from the date of the
marriage:

Provided that where the marriage is contracted without the consent of the
father or guardian of a party, such party and not the father or guardian shall
comply with the provisions of this sub-section.

{2) The memorandum shall also be signed by the officiating priest, if any
and where such marriages is solcmniscd before a Marriage Officer, the
memorandum shall be supported by certified copics of the entries made in the




525

Marriage Certificate Book being maintained by the said Marriage Officer under
any other enactment for the time being in forec.

(3) The Memorandum shall be accompanicd by a fee of rupecs five.

(4) On receipt of the Memorandum, the Registrar of Marriages shall file
the samc in the marriage register mainiained by him and shall send the duplicatce
copy thereof to the Chief Registrar of Marriages.

8. Memorandum of marriages submifted after 30 days .- (1) A
memorandum, accompanicd by a fee, nol cxceeding rupees ten as may be
prescribed, regarding any particular marriage may be, submitted 1o the Registrar
of Marriages after the expiry of period of 30 days specified under sub-seetion (1)
of section 7 and the Registrar of Marriages shall file the same in the marriage
register maintained by him and shall also send the duplicate copy thereof to the
Chicf Registrar of Marriages as provided in section 7.

(2) Nothing in sub-section (1) shall affect the fiability of any persor who
has wilfully omitted or neglecied to deliver or send the memorandum withia the
period specified in sub-section (1) of scction 7 to any penalty under section 16
of this Act,

(3} Any marriagc of which delayed information ts given to the Registrar
of Marriages aficr nincly days but within onc year of “its occurrence shall be
registcred only with the written permission of the prescribed authority and on
payment of prescribed fee and production of an affidavit made before a Notary
Public or any other offtcer anthorised by the St 1e Government ia this behalf.

(4} Any marriage which has nol been rcgistered within onc year of its
occuirence, shall be registered only on an order made by a Magistrate of the First
Class after verifying the correctness of marriage and on payment of the
prescribed fee:

Provided that nothing contained tn this sub-section shall apply to the
regmsiration of a forcign marriage under scction 11,

9. Places of registration of marriages.  Thc registration shall be
affected in the office of the Registrar of Marriages within whose jurisdiction the
marriage was solemnised or within whose jurisdiction, either or both partics to
the marriage have their permanent place of residence or at any place oulside his
office provided there is any application in writing in this behalf and signed by
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either of the parties to the marriage and the additional fee preseribed therefor is
paid and the hour is not unreasonable.

10. Voluntary registration of marriages contracted in areas in which
this Act is not applicable .- (1) In any area in which the provisions of this Act
arc not in force the parties to a marriage contracted in that area, or that their
fathers or guardians when they shall not have completed the age of 21 vyears,
may if they so desired, prepare and sign a memorandwn in the form in the
Schedule and deliver or send by registered post the said Memorandum in
duplicate to such Regstrar of Marriages, as the State Government may, from
time to time by notification in the Official Gazelte, specify in this behaif,

(2) The Memorandum shall also be signed by the officiating priest, if any,
and where such marriage is solemnised before a Mamage Officer, the
memorandum shall be supported by certified copies of entries made in the
Marriage Certificate Book being maintained by the said Marriage Officer under
any other enactment for the time being in force.

(3) The Memorandum shall be accompanied by a fee of rupees five if il
is sent or delivercd within a period of 30 days from the date of marriage and a
fee, not exceeding rupeces ten, as may be prescnibed if it 1s sent or delivered after
the exriry of 30 days from the date of marmiage.

(4) On receipt of any such memorandum, the Registrar of Marriages
shall filc the samc in the Marriage Register maintaincd by him and shall send the
duplicate copy thereof to the Chief Registrar of Marriages as provided in section
7 .

11. Registration of foreign marriages .- (1) Where -

{a)  the Chicf registrar of Mardages is satisfied that a marriage
has been duly solcminized in a forcign country in accordance
with the law of that country between the parties of whom
one at lcast was a citizen of India; and

(b) a party to the marriage submits a Memorandum in the form
given in the Schedule, along with a certificate from the
{ndian Consulate, in the country where marriage has been
solemnised, that the marriage is valid and bas been duly
solemnised, and informs the Chicf Repistrar of Marnages,
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that he or she desires the marriage to be registered, the Chief registrar of
Marriages may upon payment of prescribed fec, register the marrtage.

(2) No marriage shall be registered under this section unless at the time
of registration il satisties the conditions laid down in section 4 of the Foreign
Marriage Acl, 1969.

(3) The Chief Regstrar of Marriages may, for reasous to be recorded in
writing, refuse to register a marriage under this Act on the ground that in his
opinion the marriage is inconsistent with international law or the comity of

nattons.

{(4) Where the Chief Registrar of Marriages accepts the application, he
shall, cause the marriage to be registerced.

(3) Where a party to a marriage happeas to be outside India and he
returns to India with a view to ¢ tUing therein, he may, at any time within 60
days from the date of their arrival in India, get the marriage registered undcr this
Act in the same manncr as if the marriage has been solemnised in India and the
provisions of section ¥ shall apply to such a marriage afier the expiry of thc said
period of 60 days.

12. Non-registration not to invalidate marriages .- No mamage
contracted in the arcas to which this Act applies shall be deemed to be invalid
solely by reason of the fact that it was not registered under this Act or that the
memorandum was not delivered or sent to the Registrar of Marriages or that such
memorandum was defective, irregular or incorrect.

CHAPTER-1V

MAINTENANCE OF REGISTERS AND RECORDS AND
CORRECTIONS THEREOF.

13. Maintenance of registers in the prescribed forms .- (1) Every
Registrar of Marriages shall keep in the prescribed form a register of marriages
for the registration area or any part thereof in relation to which he exercises
jurisdiction.

{(2) The Chief Registrar of Marriages shall cause to be printed and
supplied a sufficient number of register books for making entries of marriages
according to such forms and instructions as may, from time to time, be
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prescribed; and a copy of such forms in the local language shall posted in some
conspicuous place or near the outer door of the ofTice,

14.Carrection or canceliation of entry in the marriage register .- If
it is (ound to the satisfaction of the Registrar of Marnages that any entry of a
miaeriage in any register kept by him under this Act 1s crroneous m {orm or
substance, or has been {randulently or improperly made, he may subject to such
rules as may be made by the State Government with respect 1o the condition on
which and the circumstances in which such entries may be carrected or
rancelled, correct the error or cancel the cntry by suitablc entry in the macgin,
without any alicration of the original entry, and shall sign the marginal entry and
thereto add the date of the correction or cancellation.

15, Search of marriage registers .- (1) Subject to any rules made in
this behalf by the State Government including rules relating to the payment of
fees and postal charges, any person may-

(a) causc a search to be made by the Registrar of Marriages for
any cntry In a rcgister of marriages; and

(b)  obtain an cxiract from such register relating to any marriage.

(2) All cxtracts given under this scction shall be certified by the
Registrar or any other officer authorised by the Staic Gavemment to give such
extracts gs provided in section 76 of the Indian ividence Act, 1872 and shall be
admissibie in evidence for the purposes of proving the marnage to which it
rclates.

CHAPTERV
PENALTIES

16. Penalty for neglecting to comply with the provisions of section
7 or making any faise statement in the memorandum .- Any person who-

(i)  Wilfully omits or negleets to deliver or scnd memorandum
as required by scction 7; or

(i) makes any statement in such memorandum which is false in
matecrial particular, and which he knows or has reason to
belicve to be false.
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shall on conviction, be punished with finc which may extend to two hundred

rupees.

17. Penalty for failing to file memorandum - Any Registrar of
Marriages, who fails to file the memorandum pursuant to scction 7 shall, on
conviction, be punished with rigorous imprisonment for a term which may
extend to three months or with finc which may extend to five hundred rupees or
with both.

18. Penalty for secreting, destroying or altering marriage register
.~ Any person scereting, destroying, or dishonestly or {raudulently altering the
marriage register or any part thercof shall, on conviction, be punished with
imprisonment for a term which may extend to two years, and shall also be liabic

to finc.
CHAPTER-VI
MISCELLANEOUS

19. Registrars to be public servants .- The Chief Registrar of Marriages,
District Registrars of Marriages, Additional District Registrars of Marriages,
Registrars of Marriages and other officers appointed under this Act, shall be
deemed, while acting or purporting to act :n pursuance of any of the provisions
of this Act, to be public servants within the meaning of section 21 of the Indian
Penal Code,

20. Indemnity to persons acting under this Act .- No suit, prosceution
or other legal procceding shall be instituted agalast any person for anything which
1s in good faith done or intended to be done under this Act,

21.Previous sanction of the Government .- No prosecution for any
offence pumishable under this Act shall be instituted excepl with the previous
sanction of the State Government.

22, Power of State Government to make rules .- (1) The State
Government may, by notification in the Official Gazette, and subject to the
condition of previous publication, make rules for carrying out the purposes of this
Act-

| (a) the ferms and conditions of appointment; and duties and
powers of the Chief Registrar of Marriages, District
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Registrars of Marriages, Registrars of Marriages, and other
officers and staff appainted to assist them;

(b) the forms and manner in which registers or records, required
to be kept by or under this Act, shall be maintained,;

(¢) the custady in which the registers and records arc to be kept
and the preservation of such registers and records;

(@) the fees to be paid under this Act; and

(e) any other matter which is to be, or may be, prescribed by the
State Government under this Act.

(3) Every rulc made under this section shall be laid, as soon as may be
after it is made, before the Statc Legislative Assembly, while 1t is in session, [or
a total period of fourtecn days which mav be comprised 1n one session or in two
or morc successive sessiens, and if, before the expiry of the session immediately
following the sessions or the successive sessions aforesaid, the Asscmbly agrees
w making any modification in the rule or agrees that the rules shoutd nat be made,
the rule shall thereafier have effcct only in such modified form or be of no effect,
as the case may be; so, however, that any such modification or annuiment shall
be without prejudice to the validity of anything previously done uader that rule.

13. Provisions not to be derogatory to certain laws .- The provisions
of this Act shall be in addition to, and not in derogation of the provisions of the
Special Marriage Act, 1954, the Indian Christian Marriage Act, 1972, the Parsi
Marriage and Divoree Act, 1936 and Foreign Marriage Act, 1969.

THE SCHEDULE
FORM
(See section 7)
MEMORANDUM OF MARRIAGE

1.  Date of marniage.
2. Place of marriage (with sufficient particulars to locate the place).
3. (a) Full name of the bridegroom.

(b) His age.

{c) Usual place of residence.
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6.

(d)
(c)

D
(@)
(b
(€)
(d)
(c)

4y
(a)

(b)
(c)
(d)
(e}

Address.

Status of the bridegroom at the time of my rriage (whether
unmarricd/wvidower/divorced/married, if so, how many wives
arc alive.)

Signaturcs of the bridegroom with date.
Fult name of the bride.

Her age.

Usual pface of residence.

Address.

Status of the bride al the time of marriage (whether
unmarried/widow/ divorced/ marricd, if so, husband is alive)

Signatures of the bride, with date.

Full name of the father or guardian of 1he bridegroom.
His age.

Usual place of residence.

Addscss.

Signature of the father or guardian of the bndegroom with
datc.

Full name of the father or guardian of the bride,

His age.

Usual place of residence.

Address.

Signature of the father or guardian of the bride, with date.
Full name of the officiating priest.

His age.

Usual place of residence.

Address

Signaturcs of the officiating Priest, with date.





